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NOTE§ OF THE REGISTRY

" ORDERS OF THE TRIBUNAL
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" The learned Addl.Standing Councsel

Order dated 17.8

Shri B.Das 'has £iled M.A«532/2001 seeking twoO
months time tO dispose of the appeal filed

by the applicant, which is dbjected to by
Shri Be.N.Migshra, learned counsel for the
petitioner, who submits that on an earlier
Occasion @n a Misc.Application, respondents
were allowed two months time which is going

to be over by to-morrow andtherefore, respondent
should not be allowed further time. Because ©of
the fact that the applicant filed an appeal
3.2001

before expiry of six months he

before the appellate authority on 20.
and even
approached the Tribunal, we allow time till
the end of October, 2001, to respondents to
dispose of the appeal through a speaking
orders

MeAe532/2001 isdisposed Of

Hand over copies of

accordingly.

orders to both side
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